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January 17, 2023 

 
Shri Akhilesh Kumar Trivedi 

Advisor (Networks, Spectrum and Licensing) 

Telecom Regulatory Authority of India (TRAI) 

New Delhi, 110002 

advmn@trai.gov.in 
 

Re: USIBC comments on TRAI’s Consultation Paper on the 'Introduction 

of Calling Name Presentation (CNAP) in Telecommunication Networks' 

 

Dear Shri Akhilesh Kumar Trivedi, 
 

Since our inception in 1975, the U.S.-India Business Council (USIBC) has 

tirelessly promoted an inclusive bilateral trade environment between India and 

the United States (U.S.) and consistently advocates for a strong, strategic 

bilateral relationship in support of entrepreneurship, job creation and 
economic growth. We participate in stakeholder dialogues to ensure that 

India’s digital economic growth flourishes based on light-touch regulation and 

international best practices. USIBC is an integral part of the U.S. Chamber of 

Commerce, the largest business advocacy organization in the world, operating 

in over 50 countries to promote free enterprise and advance trade and 
investment. USIBC directly represent some 200 companies of every size from 

multiple sectors based in India, the U.S., Europe, and friendly Asia nations.  

 

Our membership includes broadcasters, telecom operator, equipment 

manufacturers, systems integrations, and companies reliant on secure, 
trusted, and efficient global communications networks. Our members also 

include e-commerce, sharing economy, and a diverse set of digital enterprises, 

as well as the technology service providers and product producers that 

support and enable India’s rapidly expanding digital economy and telecom 

manufacturing sectors. In short, USIBC promotes a broad set up digital 
policies focused on promoting bilateral trade and commerce, creating a 

transparent and attractive investment environment, and the general ease of 

doing business.  

 

USIBC has a long history of working with TRAI. Most recently, we hosted the 
TRAI Secretary at our Idea’s Summit, and have a long, strong history of 

engagement with the Chair, Members, and staff in support of 

telecommunications policy, regulations, and the development of the sector, 

including around fraud prevention, 5G spectrum auctions and implementation, 

satellite communications, and other critical and strategic technologies. As a 
U.S. co-chair of the U.S.-India Information and Communications Technology 

Working Group (ICTWG), we also develop strategies for long-term, multi-
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stakeholder cooperation. USIBC also has a history of supporting fraud prevention in 

collaborating with U.S. and Indian law enforcement and would be pleased to brief you on 
this work and experience.  

 

With the rise of fraud, scam, nuisance, and other unwanted calls, reliance on telephone calls 

as a source of trusted communication has decreased substantially. As a result, consumers are 

less likely to answer telephone calls that they do not recognize, and thus risk missing 
important or time-sensitive information. Today, consumers often rely on third-party apps to 

identify unknown telephone calls, where potential concerns range from data quality to 

consumer privacy. In order to help consumers, identify unknown callers, we would like to take 

this opportunity to thank TRAI for bringing out the much-needed discussion about on CNAP. 

 

USIBC members believe that the implementation of CNAP supplementary service and the 

deployment of a Caller Name information service provided through a trusted data source can 
help improve faith within the calling ecosystem while setting the stage for the deployment of 

additional informational services such as Advice of Reputation and Call Branding that further 

enhance and support that mission. USIBC members have found these services to be 

fundamental to protect the public in the other markets in which they operate. We believe that 

similar outcomes for consumers are possible using these functions in the Indian markets. 
 

In light of the above, we would like to present our detailed comments to the questions raised 

in the consultation paper. Should you have any enquiries, please do not hesitate to contact 

me or my staff: Aditya K. Kaushik, akaushik@usibc.com. Meanwhile, USIBC is committed to 

enhancing commerce and investment between India and the United States and appreciates 
that our submission will be given due consideration. 

 

Sincerely, 

 

  Alexander Slater 
 

Alexander Slater 
Managing Director 

U.S.-India Business Council, India 
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Appendix 

 

Q1.  Whether there is a need to introduce the Calling Name Presentation (CNAP) 

supplementary service in the telecommunication networks in India?  

 

Yes, there is a need for CNAP supplementary service that foundationally supports three 

separate but interrelated caller identity information services as follows: 

 

(a) Caller Name: Provides end users with the name of the calling party, a baseline set of 
information from which a consumer can consider when deciding whether to answer the 

telephone call, the scope of this Consultation,  

 

(b) Advice of Reputation: Provides end users with advice on the reputation of the calling 

party, from which a consumer has additional context to consider when deciding whether to 

answer a telephone call, and  

 

(c) Call Branding: Provides end users with trusted brand identity information and context 

about the telephone call, from which consumers have additional confidence to consider when 

deciding whether to answer the telephone call and engage in a commercial relationship with 
the enterprise calling them. 

 

When combined with Call Authentication that can address Calling Line ID (CLI) spoofing by 
digitally signing the telephone number used to make each outbound telephone call to ensure 

its legitimacy, these information services provide consumers with the information and control 

necessary to answer calls from unknown callers confidently again. 

 

Q2.  Should the CNAP service be mandatorily activated in respect of each telephone 

subscriber?  

 

Based on members’ experiences in the United States and other markets, there are several 

aspects to consider in evaluating whether the service be mandatory : 

 

1. Establishing Trust: The establishment of the Caller Name information service (even 

with Know Your Customer (KYC) vetting for new customers) may not improve the trusted 
calling experience for consumers without the deployment of complementary Advice of 

Reputation and Call Authentication services. Without these additional information services, 

caller reputation and call spoofing could impact the benefits derived from the availability of 

the Caller Name service and the adoption rate by consumers of such a service may be limited 

 

2. Calling Party Privacy & Perspective: Whether the calling party requests privacy and 

does not wish to be identified (e.g., social services organizations, government agencies), what 
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name to apply (e.g., when single accounts have multiple lines used by different family 

members), and what persona to apply (e.g., the application of nicknames or even alternate 
names for when the same telephone number is used for both personal and business purposes 

such as for small businesses and sole proprietorships). 

 

3. Called Party Experience: What the impact might be to the called party’s experience 

(e.g., devices may not display the name correctly, may truncate based on phone capabilities 

or overwrite the calling party number entirely) and how that information interacts with device 

capabilities or other additional services (e.g., Advice of Reputation and Call Authentication). 

 

4. Cost: The establishment of the CNAP supplementary service and the Caller Name 

information service can potentially incur costs for TSPs, so consideration of how TSPs can 
effectively monetize these, and the other information services is an important consideration. 

 

Accordingly, our recommendation is to focus initial efforts on operationalizing the CNAP 

capabilities on a voluntary basis within the telecommunications networks and (mobile and 

landline) phones so that one or more of the aforementioned information services can be 

enabled, the scope and manner of which can be decided based on consideration of key 

aspects such as those mentioned above. 

 

Q3.  In case your response to the Q2 is in the negative, kindly suggest a suitable method 

for acquiring consent of the telephone subscribers for activation of CNAP service.  

 

For Caller Name services, USIBC members recommend that a form of consent be obtained 
separately from both the Calling Party (e.g., to manage privacy and their outbound identity/ 

persona) and from the Called Party (e.g., so that they can control and manage their inbound 

calling experiences and interactions with other caller identity services). This consent can be 

provided and managed using the same methods that are available to enterprises and 

consumers today when signing up for or enabling features on their accounts. 

 

Q4.  Should the name identity information provided by telephone consumers in the 

Customer Acquisition Forms (CAFs) be used for the purpose of CNAP? If your answer is 

in the negative, please elaborate your response with reasons.  

 

The information obtained in a CAF can serve as a default or initial source of the Caller Name 

associated with the telephone number associated with the subscriber, as long as the 

appropriate KYC vetting has been conducted, but ideally the account owner, or permitted 

administrators, should be able to control the identity information associated with each 

number on the account (e.g., to suppress name from being used due to privacy reasons, to 
update the name to family member names or nicknames, or to use a business names such as 

that of a sole proprietorship). 
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Q5.  Which among the following models should be used for implementation of CNAP in 

telecommunication networks in India?  

 

a) Model No. 1, in which a CNAP database is established and operated by each TSP in 

respect of its subscribers and the name information is sent by the originating TSP to the 
terminating TSP during the process of call set up; or  

 

b) Model No. 2, in which a CNAP database is established and operated by each TSP in 

respect of its own subscribers. The terminating TSP dips into its MNP database to determine 

the originating TSP of the calling party and then performs a CNAP lookup on the CNAP 

database of the originating TSP; or  

 

c) Model No. 3, in which a centralized CNAP database is established and operated by a 

third party with an update mechanism from each TSP in respect to their subscribers; the 

terminating TSP performs CNAP lookup from the centralized CNAP database at the time of 
receiving a call; or  

 

d) Model No. 4, in which a centralized CNAP database is established and operated by a 

third party, and individual CNAP databases are established by all TSPs; the TSPs keep a copy 

of the centralized database and perform local CNAP lookup at the time of receiving a call; or  

 

e) Any other suitable model for implementation of CNAP along with a detailed description 

of the model.  

 

Based on USIBC members’ experience from deploying all of the caller identity information 

services mentioned above – Caller Name, Advice of Reputation, Branded Calling, and Call 

Authentication in other global markets – our recommendation is that the best models are ones 

with the following key attributes: 

 

(a) Customer Experience – provides the terminating Telecommunications Service 

Providers (TSP) with the flexibility and controls to ultimately determine what experience to 

deliver to their subscribers (and by extension providing the ability for subscribers to customize 

those experiences to their own preferences), which provides TSPs with the opportunity to 

innovate across that suite of caller identity information services and to differentiate their 

offerings among others in the marketplace. 

 

(b) Innovation – a flexible deployment architecture that allows each TSP the opportunity 
to innovate, either organically or in partnership with other vendors/ suppliers of their 

individual choosing which may include one or more of the caller information services 

mentioned previously. 
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(c) Security, Trust, and Privacy – ensuring that the delivery of caller identity informational 

services is architected and deployed in ways that establish and facilitate trust, ensuring that 

telephone numbers are trusted identifiers (not spoofed), enabling consumer privacy, and 
ensuring that appropriate KYC processes and practices are in place for the delivery of 

accurate and unaltered caller names after they have been betted and approved for use 
 

The application of these key attributes to the question does favor some of the models 

mentioned above. USIBC members welcome the opportunity to discuss the merits of the 

various models and their implementation in the Indian market in more depth. 

 

Q6.  What measures should be taken to ensure delivery of CNAP to the called party 

without a considerable increase in the call set up time?  

 

USIBC members recommend implementing a modern, cloud-based architecture and platform 
that not only has the capability of scaling vertically to support delivering the Caller Name 

service but also horizontally supports the ability to provide additional information services 

such as Advice of Reputation, Call Branding, and Call Authentication. 

 

Based on members’ experience in deploying such solutions for the U.S. and Canada markets, 

USIBC recommends enabling such a platform (as a service) via in-region access points. In 

doing so, members’ experience (e.g., on 1 billion plus daily events in North America) is that 

added call latency is typically only 20 to 40 milliseconds.  

 

Q9 through Q16. 

 

In response to the next six questions (i.e., Q9 through Q14), USIBC believes that it is important 

to include all call originators in the development of plans leading to the deployment of caller 
identity information services, as exclusions can have unintended consequences. Having said 

that, not all call originators are the same and, as the questions above illustrate, some 

categories may require different approaches than others. 

 

Foundationally, there are two broad categories of call originators, consumers, and enterprises. 

With respect to enterprises, which is the scope of the following six questions, we believe that 

establishing common KYC processes that help ensure that only vetted and trusted enterprises 
can publish their identity (e.g., name, logo, call reason) into the ecosystem for display on 

mobile or landline devices. This combination of capabilities – the onboarding and vetting of 

enterprises to validate their legitimacy, the publication and management of their calling 

identity information, and the ongoing monitoring and alerting of service or reputational issues 

– creates value not only for consumers seeking to regain the trust of telephone calls that they 
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receive but also to enterprises who seek to have their calls answered and complete the reason 

for their calls.  

 

Accordingly, one approach to support the delivery of these caller identity information services 
and recognizing the value that they have to enterprises is to develop them as a paid service 

for enterprises that not only offsets the initial and ongoing operational costs to deliver these 

capabilities to consumers but also recognizes the value of these services to enterprises and 

the positive impact that they have on the answer rates and conversion rates of their telephone 

calls. USIBC members see these Branded Calling services being adopted broadly based on 
their experiences in the United States, based both on the partnerships with terminating TSPs 

to enable these services, but also with the enterprises themselves who are adopting these 

services. 

 

Q16. Whether there are any other issues/ suggestions relevant to the subject? If yes, the 

same may be furnished with proper justification.  

 

In Paragraph 1.9 of the Consultation, concern is expressed about CLI spoofing. To that end, 

USIBC recommends that these concerns be investigated to determine the risks that they have 

to the deployment of Caller Name and other additional services which foundationally leverage 
the Calling Party Number to provide a name association. If technical solutions are required to 

solve for them, that may influence or change the technology choices for the delivery of the 

services identified in this Consultation or our response (e.g., Rich Call Data (RCD) could be 

considered). 

 

USIBC members commend the Government of India for its consideration of these critical 

services to further protect Indian consumers by enabling greater control over their telephone 

calls and deepen trust in the ecosystem. They stand as ready partners to bring best in class 
capabilities and global experiences for the benefit of the Indian consumer. USIBC respectfully 

requests a meeting with your offices and policymakers to discuss further how our members 

can support your policy efforts in any way that is productive for your deliberations.  

 


